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No.Acctts./Bldg./X(ii) 6 / g I / C- 42 / Bg7 Date:31.10.2014

1, Reg istra rcum-principal Secretary/ pS. to Hon,ble the Chieflustice.
2. P.S. to all the Hon'ble Judges.

REGISTRAR (A1\. \.Q\\ \DMN.) ' I

Copy also forwarded to the following for information andnecessary action :-

r?

1. 
Le9] 

tr?r (Vigilance)/ (Admn.)/ (Ctass.)/ (Rutes)/ (Writs)/
(Exam.), Rajasthan High Court, Jodhpur / Jaifiur'Bench,
J a ipur

?. 9:SP (F & I), Rajasthan High Court, Jodhpur.
3. All Dy, Registrars, Rajasthan High bourt,'lodhpur/ Jaipur

Bench, Jaipur.
4. All_ Assistant Registrars of ,A,dministrative Sections,

- lajasthan High Court, Jodhpur/ Jaipur Bench, Jaipur.
5. senror Librarian, Rajasthan High Court, Jodhpur/ Jaipur

Bench, Jaipur.
6. Court Officer, Rajasthan High Court, Jodhpur/ taipur

Bench, Jaipur.
7. A.O.J, Subordinate Courts (Estt.) Section/ Building

^ 
Cell/GeneraJ Section, Rajasthan ign'Court,:oOtrpur.

B. All .. [4anagers Gr.i, Rajasthan High Court Guest House
lodhpur/ Ja ipur Bench, Jaipur.
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Copy forwarded to the following for information : _




